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SHRI G. SWAMINATHAN: Madam,
adjourn now and assemble again.

THE DEPUTY CHAIRMAN:
Including Mr. Gopalsamy, | have
nine names before me. (Interrup
tions). Congress  party  already
spoke. (Interruptions). I will

adjourn the House for lunch.

SHRI M. M. JACOB: Madam, we are
sitting without lunch. Please adjourn the
House for lunch.

THE DEPUTY CHAIRMAN:
Mr. Gopalsamy, you can speak after lunch.

SHRI V. GOPALSAMY: Madam, |
will finish within five minutes.

THE DEPUTY CHAIRMAN:
You can speak after lunch.

The House is adjourned for lunch for
one hour.

The House then adjourned for lunch at
fifty minutes past one of the clock.

The House reassembled after lunch at
fifty-two minutes past two of the clock,
The Deputy Chairman in the Chair.

RESOLUTION SEEKING APPROVAL
OF PRESIDENT'S PROCLAMATION
UNDER ARTICLE 356 IN
RELATION TO Assam—

Contd.

THE DEPUTY CHAIRMAN:
May | request the lion. Members to be brief
when | call upon them to speak ? You see
the matter is being discussed though it was
de-
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cided not to be discussed. So please be
brief. Mr. V. Gopalsamy.

SHRI V. GOPALSAMY:1
Madam, | stated that it was on]
abominable attack against demo- j cracy
through imposition of President's rule...

THE DEPUTY CHAIRMAN: | must
announce one more thing. At 3.30 pP.M. we
will have the voting.

SHRI V. GOPALSAMY:
I was listening to the speeches made by
Members belonging to the State of Assam
that the situation in Assam is very grave
and it is painful to note that the office-
bearers are a Congress Party members.
They are submitting their resignations and
giving advertisments in newspapers that
they are quitting the Congress Party...

SHRIMATI JAYANTHI NA-
TARAJAN (Tamil Nadu): How is that
connected with the Coneress Party?

SHRI T. R. BALU (Tamil Nadu): It
is very much connected with that. It is
happening  in Assam.

SHRI S. K. T. RAMACHAN-DRAN
(Tamil Nadu): He is talking in illusion.
This is what they did during the emergency
period. Most of these people resigned and
published advertisments. It is quite a
shame. It is unbecoming of them. They are
seeing their own face in the miror. They
will never see others' face in the mirror.

... (Interruptions)...

SHRI T. A. MOHAMMED SAQHY
(Tamil  Nadu): They finished the
democracy in Tam Nadu. Why are they
interrupting our Members when they are
speaking?

SHRI DIPEN GHOSH: Ma-
dam, is there any Pavlovian rea-



103 Resolution seeking
approval of continuance

[Shri Dipen Ghosh] tion  that  once
Gopalsamy rises, that gentleman also rises?
.. .(Interruptions)-..

THE DEPUTY CHAIRMAN;
Now, the trouble is. ..
.. .(Interruptions). ..

SHRI S. K. T. RAMACHAN-DRAN:
Madam, he was saying that Congress
Members are putting in advertisements and
submitting  their resignations. | am
objecting to that... (Interruptions) | am a
friend of Gopalsamy's father. We are very
close friends. He cannot.. (Inter-
ruptions)... and hammer. (Interruptions).

THE DEPUTY CHAIRMAN: Order
(Interruptions). The whole problem is
however much | am interested to know
what is being discussed about Tamil Nadu,
whenever discussions come up | can hardly
understand a single word, because
everybody speaks simultaneously. | do not
know what goes on. ... (Interrutions)...
Yes.

SHRI V. GOPALSAMY: Madam, | am
very much concerned about the health of
my colleague. (Interruptins)

THE DEPUTY CHAIRMAN:
He is all right. He will look after

himself. (Interruptions).

SHRI V. GOPALSAMY: | am sharing
their agony. Not only they are giving
advertisements but they are sending
communications to the ULFA headquarters.
(Interruptions). Madam, a spokesman of
the ULFA.. .(Interruptions)

SHRI DIPEN GHOSH (West Bengal):
Madam, he is alpha, we are gamma.

THE DEPUTY CHAIRMAN:
Is it alpha or ULFA?
tions),

(Interrup
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SHRI V. GOPALSAMY: Madam, the
spokesman of ULFA has said that.

THE DEPUTY CHAIRMAN:
If it is alpha, we will have to talk
about beta, gamma and and
anything else. (Interruptions)

SHRI S. K. T. RAMACHAN-DRAN:
Madam, it is not alpha, it is ULFA.

SHRI V. GOPALSAMY: The
spokesman of the United Liberation Front
of Assam, Madam, has stated that they did
not get the popular support in the State of
Assam but they have to express their thanks
to the Central Government for sending the
armed forces into their State and thereby
committing atrocities against the people in
Assam; therefore, now they have got the
popular support in the State of Assam. This
is the statement made by the spokesman of
ULFA. Madam, | accuse the Government
for putting the armed forces to disrepute and
discredit. They have brought discredit to the
armed forces. (Interruptions).

SHRI T. R. BALU : Madam, do not
allow her to speak. (Interruptions)

SHRIMATI JAYANTHI NATA-
RAJAN: Madam, when the D.M.K. Party
members agree and get up to speak they
always cast aspersions on the armed forces.
(Interruptions) Every time they get up...(/n-
terruptions) All the time they cast aspersions
on the armed forces. (Interruptions) Please
do not allow them to go on record.
(Interruptions) They always cast aspersions
on the armed forces. (Interruptions)...

THE DEPUTY CHAIRMAN: Please,
now will you sit down? (Interruptions). Let
the people know what is spoken in this
House. Let the army also...(In-terruptions)...,
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SHRIMATI JAYANTHI NATA-RAJAN:
No, Madam, Please hear my points. It should
not be put on record. We will not allow them
to denigrate the armed forces. {Interruptions)
... You cannot allow them to go on record.
{Interruptions)

THE MINISTER OF COMMERCE
WITH ADDITIONAL CHARGE OF THE
MINISTRY OF LAW AND JUSTICE (SHRI
SUB-RAMANIAN SWAMY): This has been
the tradition of this House that the army is
kept above politics and, therefore,
{Interruptions)...

THE DEPUTY CHAIRMAN: Please.
{Interruptions)... Order,. .. {Interruptions).. .
Order,... {Interruptions) ...

SHRI SUBRAMANIAN SWAMY : This
kind of anti-national remark should not be
made  against the armed  forces.
{Interruptions)...

SHRIMATI JAYANTHI NATA-
RAJAN: Please give a ruling. {In
terruptions)...

THE DEPUTY CHAIRMAN : Please sit
down. Take your seat. Again, | say that | do
not understand what is going on. But | will
remind Mr. . .. {Interruptions)... Please, one
second, we never talk anything deliberately
about our army. We always

hold our armed  forces in 3.00
P.M. great esteem. Even if there

had been any grievances or
excesses, we had always observed restraint in
passing any comment. If Mr. Gopalsamy, you
don't want to keep those traditions, it is
entirely your problem. | will let it go on record
so that it is published in the newspapers and
the armed forces know what you have said.
But we always protected the rights of the
people. | always respect their rights. We
should not say anything which would hurt
anyone. Anyway, 1 would still request you to
keep restraint on your own. ..

SHRI V. GOPALSAMY: The dignity
and honour of every citizen, the rights of
every citizen, are superior
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to the dignity of the armed forces. A sense of
alienation is growing in the State of Assam.
Therefore, elections should be held in the State
of Assam along with the elections to
Parliament-1 expect elections to Parliament are
going to be announced despite attempts by
some agents...

SHRI MURASOLI MARAN
(Tamil Nadu):  Touts and agents.

SHRI V. GOPALSAMY: .. .not to see
elections in the country immediately.
Therefore, elections should be held and the
elections should be free and fair. The only
pride we have is that we belong to the greatest
democracy, that is India, in the comity of
nations. The Election Commission is there to
conduct, supervise and monitor free and fair
poll in this country. People of supreme ability
and unquestionable conduct, without any bias
or prejudice, have been occupying the chair of
the Chief Election Commission. But | am very
sorry to say...

SHRIMATI JAYANTHI NATA-
RAJAN: No, no; not about the Chief Election
Commissioner. Nothing should be allowed to
be said against the Chief Election
Commissioner in the House. Madam, you
cannot allo-every convention of the House to
be broken. Every convention of the House is
being broken.

SHRI V. GOPALSAMY: | didn't say
anything about the Congress Party. Why
are they agitated?

THE DEPUTY CHAIRMAN: Mr.
Gopalsamy, there are certain traditions of this
House: there are certain conventions and
certain rules. We don't talk against people in
high offices. It is a constitutional obligation not
to speak against them. Secondly, those persons
who are not present over here to defend
themselves, please don't talk about them.
Don't say something and force me to remove
it from the records. Please exercise restraint
onyou* own.
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SHRI V. GOPALSAMY': Unprecedented
developments are taking place...
(Interruptions)
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No interruptions, please. | won't permit

interruptions. (Interruptions) Order,  order;
no interruptions.

SHRI V. GOPALSAMY: We
have come here, we are here, to seek justice.
This is the forum where we can ventilate our
grievances, our views, our points of view. The
Chief Election Commissioner has no business
to go to 10 Janpath. This was never done.
Now everyday it is done.

SHRIMATI JAYANTHI NATA-RAJAN:
Madam, | object to this. He is saying
whatever he wants. | am rising on a point of
order. Why does he have a Pavlovian reaction
to 10 Janpath? Why does he keep talking
about 10 Janpath? How does he know who is
going there and who is not going there. Does he
keep a surveillance on 10 Janpath? Is he
sitting outside 10 Janpath? Why does he have
a Pavlovian reaction to 10 Janpath?

SHRI V. NARAYANASAMY
(Pondicherry): It should not be allowed to go
on record, (interruptions)

THE DEPUTY CHAIRMAN: | will
look into the record. Let there be no running
commentary, (interruptions) Please take your
seats. We are passing from Tamil Nadu to
Assam again. | am calling Assam Members
now...

SHRIMATI JAYANTHI NATA-RAJAN:
Whatever Mr. Gopalsamy said should not go
on record.

THE DEPUTY CHAIRMAN:
That is over. Gopalsamy matter is
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over. closed. Now I am calling Shri Bhadreswar
Buragohain. (interruptions) Please don't have
any more running commentary. That matter
is closed. | am going back again to AIADMK
after this. Let us see what happens after that...
(Interruptions) ...

SHRI BHADRESWAR BURAGOHAIN
(Assam): Madam, | rise to register my protest
against extending President's Rule in
Assam. After adopting this resolution in this
House, we, the people of Assam will get a
message from Delhi that even today Delhi
treats us as a colony as the Britishers treated us.
Only on 27th May, President's Rule in Assam
will be ended. Why is it that this premature
resolution has  been  brought forward by
this Government? It is because you treat us as
a colony. We get the message that we are not
on par with the other States. This is a very bad
message that will go to the people of Assam. |
do not know how the people of Assam and the
ULFA boys will react to it after the adoption of
this resolution. Hence, | vehemently protest.
This should not be adopted by the House. This
should be withdrawn and should not be
adopted. I will make my speech short... (In-
terruptions).. we very well remember one
sentence spoken in 1962 by Jawaharlal Nehru,
in 1962, when Bomdila fell into the hands of
the Chinese army, the then Prime Minister
bade farewell to the people of Assam with
these words "My heart goes out to the people
of Assam". These very words echo even today
in Assam. But, now we are getting a different
message. Most of you may not remember it.
But, | remember it vividly. This time we are
getting a different message from Delhi  that
they do not treat us on par with the other
States. In  another  speech earlier, | spoke
about the national mainstream. | do not want
to repeat it. My submission is that a very bad
message will be conveyed to the people of
Assam after adopting this resolution. | do not
know how the peo-
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ple of Assam and the ULFA boys will react
to it. My next point is--Shri Subodh Kant
Sahay is not here at the moment; | do not
know whom | should address-that talks
should be held with the ULFA boys. Now, |
do not know to whom | should address this. Mr.
Subodh Kant is not here. | do not know
whether the Petroleum and Parliamentary
Affairs Minister is listening to me. Anyhow, |
address the Chair. As soon as possible, talks
should be held with the ULFA boys by the
Central  Government. But there is a
communication gap between the Government
of India and the ULFA boys. To my
knowledge, if I am not wrong, the Governor
has himself made some break-through with
the ULFA boys and | am told that Mr. Sahay,
when he visited Shillong, had made some
informal contacts with the ULFA boys. Then,
why not formal talks with the ULFA boys be
held so that the situation can be improved at
the earliest ? Mr. Kalita knows very well that they
have bee me irrelevant. God alone knows how
the people of Assam and the ULFA boys will
react when they learn that the elections will
not be held in  Assam even after the 27th
May. That is why we are demanding elections
to the Assembly along with the Parliamentary
elections. But, today, | saw a news item in
the "Assam Tribune™ quoting Shri R. P. Bhalla
of the Election Commission that only
Parliamentary election will be held in Assam.
In that case, the situation will again deteriorate. If
you can hold Parliamentary elections, why
can't you hold Assembly elections?...
(Interruptions)...  Therefore, | say that at the
earliest Assembly elections should be held along
with the Parliamentary elections. But, before
that, the Draconian laws like the Armed
Forces- (Special Powers) Act and the
Disturbed Areas Act should be
withdrawn. These two Acts should be
withdrawn immediately. We do hot want to
have any election as in Tripura. Some people
tried to get to power in this way. We do not
want to have elections as the elections held
in Tripura..So, we demand that before the
elections
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these two black laws should be withdrawn.
These black laws should be withdrawn
immediately and the elections should be held
at the earliest. Thank you, Madam.

THE DEPUTY CHAIRMAN:
Now, Mr. G. Swaminathan.

SHRI G SWAMINATHAN: Madam,
within the time allotted, | want to raise only
general issues. The one point that | would like
to state in the beginning is that the most
important thing in this country is democracy
and democracy means elections. But
elec'ions, unfortunately, could not be
conducted in many States. Elections could
not be held in  Jammu and Kashmir, elections
could not be held in Punjab and now, in
Assam, elections could not be held. And,
even in States where elections could be
conducted, we are witnessing a lot of
violence and | do not know whether in
the coming elections, either to the
Parliament or to the Assemblies, those States
will  be free from violence and whether fice
elections can be held. This is the state of
affairs that we are seeing today In many parts
of the country. In Tamil Nadu also, the same
thing happened... (Interruptions):. ..

SHRI T.R. BALU: How can
you say about Tamil
(Interruptions)...

SHRI G. SWAMINATHAN

Madam, a lot of violence has been there in
many places In the country including Tamil
Nadu. In this connection, | would like to tell
one thing. There is a criticism which has
been made here.. .(Interruptions) ... There has
been a criticism* here and it has been said
that* Again, it has been said, the same thing
has been said, about the Chief Election
Commissioner also.*

Nadu? ...

All  these things are codified But if
you go on attacking the

* Not recorded.
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[Sh. G. Swaminathan]

President or the  Chief  Election
Commissioner, then you will only be
lowering the dignity of the very office which
we all hold high... (interruptions)..

SHRI T.R. BALU: How can you say
that?  (Interruptions).. .1t Is because of what
he has done.., (Interruptions)...

SHRI G. SWAMINATHAN: If you do
not give any respect to the office of the
Presdsident, if you do not respect the dignity
of the high office of President, then this very
democratic institution on which the whole
thing is based will crumble... (Interruptions)..
,If you do not respect the dignity of the high
office of such dignitaries, then everything will
crumble... (Interruptions)...

SHRI T. R. BALU: Why are you
defending him ... (Interruptions)..,

SHRI G. SWAMINATHAN: | do not
want to defend any dignitary because the
President is capable of defending himself...
(Interruptions)...

SHRI T. R. BALU: You must know that
the President dismissed the Government
there without even getting the Governor's
report... (Interruptions)..,

SHRI G. SWAMINATHAN: The
President is fettered... (Interruptions)... He is
fettered by article 74 of the Constitution.
..(Interruptions). ..

SHRI V. GOPALSAMY:
People occupying high office should not*..,
(Interruptions). ..and they should not..
.(Interruptions)...

THE DEPUTY CHAIRMAN : No
interruptions, please. ..(Interruptions). ..

SHRI V. NARAYANASAMY: What
about the Chief Minister?
...(Interruptions)...The Chief Mi-

*Not recorded.
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nister of a State should not indulge i n anti-
national activities... (Interruptions).. .Can the
Chief Minister of a State support the mili-
tants by giving arms and ammunition?
Madam, he is now talking about the high
office of President (Interruptions)...

THE DEPUTY CHAIRMAN: It is very
unfortunate that whenever anything is
discussed about Tamil Nadu, eveybody gets
so much agitated .. .(Interruptions)... Why
should everybody get so much agitated? ..
.(Interruption). ..Nothing can be discussed in
that way... .(Interruptions). Members should
speak only when their turn comes. Why
should they interrupt when others are
speaking... (Interruptions).. Take your seat.
Let him make..his point.

SHRI G. SWAMINATHAN:
Madam we should behave in a

responsible  way.  Therefore | will
not accuse a Government officer
and  animportant dignitary.

Tomorrow it comes out in the papers and the
dignitary may not defend himself. Before he
defends himself, the whole thing will come
out (Interruptions)

SHRI V. GOPALSAMY} It
has never,.. (Interruptions)

THE DEPUTY CHAIRMANI
Mr.  Gopalsamy, you have already
expressed your views as a citizen and
as a Member of this House. Do not
disturb  too  much. (Interruptions).
Over?  (Interruptions) Okay.
Shri Shabbir Ahmad Salaria. Only two
points.

grawafa: =Y g far &Y,
ag7 daT 7 arfedr

oft yeeve wigwr qaifaar (e
9T AT ) wIgAWT ST IEA
qifgar, smaw & a1t § &1 T TG
war oY gdY F ogig TwWaA F
s 5w fugn war, wwd @t W
wey gwiar f& s WY FweE
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SHRI G. G. SWELL (Megha-
laya): Madam, | think, it is incum
bent on the part of the Govern

ment to make the position clear.
The other day, the Minister of State

for Home  Affairs had been to
Assam, and he made a statement
that the political parties in  Assam

did not want the
he climate is not suitable fo

Sections,  that
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elections. And just now ray freind, Mr.
Buragohain, quoted from the Assam
Tribune' saying that he Chief Election
Commissioner had said that only the Lok
Sabha elections should be held in Assam
and not the Assembly elections. | would
like to understand what the position is.
Now, there would be elections in Assam,
there should be elections in Assam, there
will be elections in Assam. But when? The
basic quest*'on is whether elections in Assam
today can be free and fair. | think, our
friends from the AGP yesterday were all
unanimous that the killings and violence in
Assam had increased after the President's
Rule. I think, that is what you said.

AN HON. MEMBER :
Congress Party also said like that.

SHRI G.G. SWELL: It has increased and
then we have this organisation, the ULFA
setting out ultimatums, threats to all people
in Assam to sever connections with the
national parties by the 30th of this month. |
think they had also sent a kind of threat to the
AGP itself saying that  'you have to define
your  position  vis-a-vis the demand  of
the ULFA  for secession from India.
Now this deadline is there. ~ Violence has
increased. And | expect that vo-lence will
increase further after the 30th of March.
And as somebody has referred, many
Members belonging to the national parties
have sent in their resignations and they have
also advertised in  papers so that everybody
knows that they have sent a in their
resignations. Now, in these circumstances, it
is necessary to think very coolly

whether  elections in Assam can be free
and fair. | do not know, the Government—I
hope, it will be a care-taker

Government, it will go on till the elections
are held, whenever  they ar held—you still
have that responsibility.  If yon caanot
discbars* that  respcrsiti
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lity, then | do not know what is going to
happen. Mayhbe it will be.. (Time bell)., for the
new Government. .. .I am speaking [ sense,
Madam. And | am sitting down. | am not
speaking a single sentence ungrammatically
or incorrectly.

THE DEPUTY CHAIRMAN} This is
not a grammar class. This is Rajya Sabha.

SHRI G.G. SWELL: But some people
talk sense; other people do not talk sense.

SHRI G. SWAMINATHAN:
He is casting aspersions on other people.

SHRI G.G. SWELL: | am not casting
aspersions. This is inference, wild
inference,

SHRI CHATURANAN MISH-RA
(Bihar): Mr. Swaminathan, why  do you
take it seriosly?

SHRI G. G. SWELL: If the
cap fits you, | put the cap down in the fold.
You can take it up and put in on your head.
If the elections in Assam cannot be free and
fair at this time, It is only necessary that we
take a little time and have a good look at it.
That is all | want to say.

THE DEPUTY CHAIRMAN « Prof.
Sourendra Bhattacharjee. | will remind the
Members that | have announced the voting
at 3.30 and | have two more names.

PROF. SOURENDRA BHAT-
TACHARJEE (West Bengal): Madam, you
have not accounted for the lost time which |
brought to your notice.

The question is, during the lunch recess,
very kindly granted by you at the instance of
the Leader of the Congress(l), | had an
occasion to listen that a leading lawyer of the
incumbent Government of India in the other
House proposed that the people's opinion
may be taken as to whether there should be
an election at all at this time. And

120
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he might have proceeded further
whether there should be elections

at all, at any time and anywhere.
In the background of what is pro
posed for Assam that question crops
up. It is not a question of speaking
il of the army. Nobody likes to
speak ill of the army. But at the
same time, those who deploy army
for  questionable  purposes  should
bear the responsibility if any ill-
will is generated against the army
or the task assigned to them. This
is a very common feature nowadays
all over the country and Assam is
no exception. The other day my
simple query to the Prime Minister
was whether Disturbed Areas Act
should not be withdrawn at least
from a major part of Assam. His
reply was, "There is no proposal”,
meaning  proposals from the side
of the bureaucracy or ‘'rom the side
of the Governor. Was that enough ?
Now when this resolution has been
brought  forward that President's
rule be extended for another six
months  with effect from may 27,
it comes to my mind whether the
present ~ Government is of  the
opinion that in this country no Go
vernment would come up by May
27.  Otherwise  why  this  resolu
tion? There would not be any
question  of  Parliamentary  opinion.
Is it their view? It was pointed out
that Rajya Sabha is  competent
enough to pass a resolution on the
extension of President's rule. Even
then this has been insisted. Why
this is insited? They are
showing from a  negative
angle that perhaps there may be elections
before that time. We do not know in which
way the wind is blowing from the South,
meaning the Rashtrapati Bhavan. We are not
expected to know anything before the
nightfall whether at dead of night | cannot
say. So the question is whether on such
considerations  extraneous  consideration:
Assam's interest should be jeopardised let us
pay heed to what Mr. Bhar-dwaj was saying.
What they have been feeling is that, they are
being
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colonised. Their interest has been sacrificed
by rulers in Delhi. They do not belong to
ULFA. They condemned the terroriit
activities. But at the same time this view is
being generated when they recollect what
happened in 1962 when Assam was taken as
abandoned to the enemy by the highest in
the land at the time of Pandit Jawaharlal
Nehru. So let us keep in mind such
reactions in the minds of the people of
Assam and if you really want a solution let
us not tamper with domocraMc rights in
Assam.

SHRI PRAKASH YASH-WANT
AMBEDKAR (Nominated): The point that
I would like to make is, there are many
organisations which are functioning in
Assam and one thing that is noticed is that
the  Government is using these
organisations either for their benefit or for
the benefit of the militants. This is one
point that | would like to make.

The second point is to illustrate on 5th of
December 1990 military arrested one person
by the name of Mr. Razak. He was kept, the
whole night in the lockup. In the morning he
was brought to the village, Digboi Borgoan
which is one kilometer away from the
extremists base. The military officers—T am
not casting any aspersions on any of the
military officers —forced him to move ahead.
When he said that he could not move ahead
because militant would shoot him from front,
the military officers suggested: "Otherwise
we are going to shoot you from the back."
This is the state of persons, who belong to
different organisations. And this person
belonged to the Scheduled Caste and
Scheduled Tribe Students Union. If these
atrocities are going to continue, | think there
organisations which axe neutral today, might
one day side with the militants.

The other point which 1 would like to
make is to request the Government to
consider as t o why our
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younger generations are taking up arms in
the country. For  that, is it necessary to
look into every aspect of life that we are
living. Are they aspiring for certain new
order—under the Centre and State relations
which  we have today. Unless and until
we sit and discuss these issues, we cannot
solve the problems that have cropped
up not only in Assam but in other States
as well. | would say, the situation in Assam
is not as bad as it is in Bihar and U.P.  But
why are these States not coming under the
President's rule.? I know there are
certain interested lobby which are
playing. If we fall aprey to these
interests, today,, tomorrow we will have
to face similar problems in these States
which will come under the grips of younger
generation. ~ We will then have to address
them in terms of the nation, as Dr. Raja
Ramanna was sayirg.

With the we few words, | would request i
he Government t o postpone voting on this
Resolution. Let the new Government which
will come, decide the fate of Assam.

SHRI DAVID LEDGER
(Assam):  The  Resolution  seeking
to extend President's rule in Assam
is totally unwarranted. After three
and a half months of imposition
of President's rule in the State, there
is no doubt in anybody's mind
today that the experiment of im
posing President's rule in the
State has proved to be a failure,
and as a matter of fact, it is couner-
productive, despite the tall claims
made by State administra-
tion and the Government at Delhi that
situation has improved. There are still
reports of excesses committed by the armed
forces. Human rights are still being violated
in the State. Fundamental rights, as
enshrined in the Constitution of the country
are still being violated and a sense of a
alienation among the people is still increasing.
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There is no semblance of any civil
administation in most parts of the State.
Mr.  Subodh Kant Sahay, the Union
Minister of State for Home Affairs, during
his recent visit to the State, made a public
statement saying that in most of the districts
in Upper Assam,  specially in Di-brugarh
district, the civil administration is
thoroughly demoralised. This is an
admission of the Union Minister of Home
Affairs. Now, may | submit that the
situation after three and a half months of
President's rule today is worse than what it
was three and a half months ago. During
the last three and a half months, almost 50
people have been killed as against 133
killed during the last five years of AGP rule.
Now, if this is the indication of the
improvement in the situation, then | have
nothing to say. It is a queer situation. The
AGP Government was blamed for having
failed to deal with the extremists.  What
about the 54,000 army jawans comprising 3
mountain divisions? What about the BSF
and the CRPF who have failed to tackle the
situation? Now, who is going to
answer? Madam, as has been rightly ex-
pressed by many Members in this House, the
political forces in the State are being
rendered irrelevant.  This tendency is
fought with grave consequences. Having
realised this fully well, all the political parties
in the State are insisting on the holding of
elections and also-initia'ing a dialogue with
the militants. Madam, if 1  remember
correctly it was the Prime Minister Himself
who categorically  staged in this House
during the last Session that he was prepared
to hold a dialogue with the members of the
ULFA. He said, if | remember correctiy, that
only the organisa'ion was banned and that the
individuals were not banned.  Since that
time, the Governor of the State has been
taking some, efforts.  The ULFA has
given in witingto the Governor staing their
willingness to participate in the discussion.
Subsequent-
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ly, the ULFA has also offered
a ceasefire, a unilateral ceasefire.
But, | am sorry to state that the
Government has not yet taken any
initiative. The Government

is still keeping quiet. There has been no
response from the Government. Today, the
situation in Assam is worse than ever. | am
constrained to say that Assam is on the
verge of turning into another Punjab or
Kashmir. The people of Assam do not want
such a state of affairs to take place. The
only course open today is to hold elections
to set the political process in motion and to
immediately lift the ban on the United
Liberation Front of Assam and to initiate a
dialogue with them.

SHRI RAJ MOHAN  GANDHI
(Uttar  Pradesh): Madam, it is no
one’s case that the situation in
Assam is not grim. It is no one's
case that elections will be easy
or simple. But the question before
us is whether not holding the elec
tions would improve matters. It
is the view of our party that not
holding elections will worsen mat
ters in Assam. Madam, the
lessons of history not only speak
to us, they scream to us, that not
holding  elections in  Punjab and
Kashmir and toppling the Govern
ments have increased the alienation
and not reduced it. The question
before us. .. (Interruptions)

SHRI VISHVIITP. SINGH
(Maharashtra): We held the elections in
Punjab. You did not hold. Look into
yourself before you speak. That scream
which you spoke of, hear it yourself.. .(Inter-
ruptions) Where were you when the children
died? Where were you when the whole
country was in flames?

. TRAET qOFG ;. SGATETT
LR O (- (I T AP 1))
Y TiHERA W F OFd F 94F
qqdq ¥ [T FHE1 HW

oAt w1 wE gs W ®...
(smaaw) | TH A F AT AT
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FTH R WAL SA1E 4T ) FART
ufgar w1 alg 2O W ouTw wrE
R Ml E. .. (wwaw) |

SHRI RAJ MOHAN GANDHI:
Madam, the question before us is, do we
trust the people, or, do we not? | say this
because it is only with the help of the
people that we can defeat insurgency. It is
only with the help of the people that we can
defeat violence.

SHRI RAJ MOHAN GANDHI :
ot fwefur gwlifsw wg: o

foger fmr  gut ww e <F §
TE Tl AT

St VIW WEA WOl o3 gar
fragr Zar HeT 2. ..
(srma®) . . .

st favafwa wefifan fag: a2
¥ AT wiwar g1 .. (FrEm) . L
T % a8 Ay ea fo g3 faeror
fomi g4T & &1 5T 51 @ § |
The Government and its suppor-. ters may get
a kick out of dismissing Governments. But
when they do that, they kick the foundation
of the unity of our country. Even the
Congress Party in Assam wants elections.
Therefore, | would request the Government
and its supporting Party—it is still
supporting— even at this stage, to change
their minds on the question of elections in
Assam.

Madam, thanks to the incident involving
two constables .. .(Interruptions)

SHRI  VISHVIJIT P. SINGH: Madam,
I am on a point of order. (Interruptions)

THE DEPUTY CHAIRMAN:
All right. What is your point-, of order?
(Interruptions)

SHRIMATI BIJOYA CHAKRA
VARTY (Assam): It is a point of disorder.
(Interruptions)

SHRI VIREN J. SHAH (Maharashtra):
Madam, can he cite the rule under which he
is raising his point of order?
(Interruptions)
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SHRI VISHVJIT P. SINGH: | will cite
the rule. (Interruptions)

DR. NAGEN SAIKIA: Mr. Vishvjit
Singh, you give your explanation to the
Prime Minister, if  you want to.
(Interruptions)

SHRI VISHVIJIT P. SINGH:

Two constables assassinated Madam Indira
Gandhi. (Interruptions) Here also, two
constables were caught while snooping on
the house of Mr. Rajiv Gandhi.
(Interruptions) We cannot allow this to
happen. (Interruptions). It is a conspiracy.
(Interruptions) It is a conspiracy against my
leader. (Interruptions)

i uwY wawm fag  (fagie)
witem, wq 7 faq sedr g
g f= ﬂ #T o' ?Ta.r ﬁ g |
Ay, | | (wam) . | HqET
g 7 frm. . (mm ). ___.=1f,_-,-.-
% g xgn I fx EowdT

g & fF s T e Trezafy
iﬂr fass o0 & M7 7 Iw 7 fHT
fadrar warg a¢ g 2 o 9a#
T AT T (samne) . ..
& agar w4 g v s @R
Fil AT T ='gr g AW ¥ |
F1 ATFAT ag AANT WL Fa-ufy -?far

T T g T farw wey o
Fad &1 aTEasl &0 wqd AT a&ﬁ
" () g T
gt T o e ag ag
| #1707 gl X wEgm f¥ ey
wEA ®T T AT H rtrzzra{r.w fam
ATy L () L

Tro T ATHT qI9EY | TAFH| W
FT F74 S fold § @€, TaH!
do1 ifsry  (smmaiw) wa At
U Ay (wEew) W A
¥ ogTE SteH My F1 AFT §
(wrepare)

THE DEPUTY CHAIRMAN: | have to

call the voting. Please finish your speech.
(Interruptions). Please sit down.

SHRI S.K.T. RAMACHAN-DRAN:
Shri Rajiv Gandhi will rule the country for
hundred years. You will be nowhere.
(Interruptions)
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Wlo WAST QR : HR O WiWT
¥ 91 &) ¥¢ agy §  (smrawr)

THE DEPUTY CHAIRMAN:
Now, please conclude. Confine yourself to
Assam. | will request everyone not to go
beyond Assam.

AN HON. MEMBER: Two constables,
that will be an election symbol.

SHRI VIREN J. SHAH:Tale of two
constables.

SHRI RAJ MOHAN GANDHI: It is
scarcely surprising that those who cannot
hear four sentences here do not want
elections to be held elsewhere. Madam, |
was only saying that the one-point pro-
gramme on which there was an
agreement wWas I®ig =8 IT and
thanks to the incident referred to, that
programme has collapsed. (Interruptions).

THE DEPUTY CHAIRMAN:

Now you do not interrupt. | cannot permit
you. Mr. Vishvijit Singh, | remind you that 1
have to go through voting and there is one
more Member to speak. So, please do not
interrupt. Kindly restrain yourself. Whatever
you want to say, you can say when your
name is called. I will allow you to speak but
do not interrupt (Interruptions). Please do
not interrupt.

DR. NAGEN SAIKIA: Because he has a
loud voice, he will be allowed.. .

THE DEPUTY CHAIRMAN:
Without my permission nobody will speak.
(Interruptions). You do not have to repeat.
Please sit down. (Interruptions). Now please
conclude.

SHRI RAJ MOHAN GANDHI:
I am trying to conclude, if given a chance.
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Since the plan of no election' has been
given up, | urge that elections be held in
Assam also-and not just in the rest  of
India.

THE DEPUTY CHAIRMAN: Shri
Bagrodia. You are the last speaker and be
very brief.

SHRI SANTOSH BAGRODIA
(Rajasthan): | thank you forgiving me this
opportunity. As much as | know about the
people in  Assam, since knowthemfrom my
childhood,. they are- very peaceful people. But
after the National Front Government of Mr.
V. P. Singh, cams to power, in collusion with
the AGP some people formed the ULFA and,
in the process, they went in the wrong direction;
-What-1 am trying to say within the short
time—because my time is very limited-is that
.we must take, whoever rules the country, a
political decision. When wo wetalk about
eleciions,"Mr. Gandhi goes to Assam. | also go
to Assam. But he will not dare go to Assam
because he is also scared for his life. If he
cannot go there even for day-to-day work, |
would like to know when he last went to Assam.
I have gone there last month, | have been
going there every month. But can he dare go
there? | No, because he is concerned about his
life. And then he talks about elections !..
.(Interruptions). . .

SHRIMATI BIJOYA CHAKRA-
VARTY: On a point of information . .
.(Interruptions),..

THE DEPUTY CHAIRMAN:
No intemrption, no information. Please sit
down.

SHRI SANTOSH BAGRODIA

The point is, Mr. Raj Mohan Gandhi also
goes to Assam but now he will not dare go
there. | am not for Presidents Rule
anywhere, what to speak of Assam. But we
must have a situation where elections can be
held peacefully. Or, does he want that only
people with guns should go to the polling
booths and elections

1RS—5
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shouldbe held under their
elections be held like this?

control Can

I am not going into the matter of the
constables because | consider. Mr. Raj Mohan
Gandhi to be a very decent person, and |
thought, with his MRA background he would
bring his other friends on his side, within his
control, and they would be MRA-oriented.
Bur it seems, in their company he has changed
himself instead of changing;them. And | feel
very sad about, his future in this case.(In-
terruptions), ..

I only want to say that elections should
be held in Assam as soon as possible so that
democracy can be established there. Thank
you.

THE DEPUTY CHAIRMAN:
The discussion is over. Mr. Mini-
ster; would you like to say something
or shall I go ahead with the voting?
.(Interruptions). wants
to say something.

Mg AAE ¥ UNA HAl - w4
qaqdl uY: NA dawd | Tsa-
#Al (»t qaa ST A ag) ; S9"r-
af7 wEwar, #hifs aga T FaTa
=3 o F, § &1 wed FgAr Tgar
g1 ardr wadifas agw ¥ oo
St @ e A 3ifes T o
g fr agi3ar graT 4 WIT Aoide
v fow gray o A M)
TR aal grenag | sageafy g,
# agt a8 g B gad fagn
BZ A% &1 qvsT a1 #wHr a7 faai
F HgT g § quaT fafaw fast
g wra frar 3 og & § fo
agl & fasm wwaa Y draa @
qY, @gx £ @ua 9r) afsa 2™
AW AR H, G9ise & ¥ A
ot famm g2 gar &)

¥9 U5 @R F A
7 st T 9 U fafegr we A
qF W A 9Eg F gaw § 0
T8 W E O H wwwal g 5 dwimnd

¥oge el # ofkw Wi sl w
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[t qatam = wga]
WOTHR T UTEW  H9T ZY U ey
ggar wdaEr &1 §u fafedt @

agl #T @ & famd faw 9% fagor-
faom < &1 a®w 2

DR. NAGEN SAIKIA: By

deploying the army you have made the civil
administration even worse .. .(Interruptions)..

WY §E" wVA §gE § oA
o= &1 favarg faeamr TEX E
B oHoF sitow Al F iy i g &,
grwa & f s svar sm g
qIET T _FT ETE WY grdf @
faagrer FATEA T e oy we
QY A BT W T gy g
T WAl Fw@t w1 gez
T RI AN § fag wivdes
¥ faqwlt of, g sgven RES
TT 3% | W @ a¥ir)
WIS & AT A ORW Sl o6 WAl &0
waf g 7T 7 23 a8 zafo 78t
for g TIEFTAT AT § gAY
TR F BHGT G5 URIF ¥
AT fRar Boie vw @ & ama
WL HE WEN Aanagi w15 gdmfaw
3T 28T 7957 af wrdr & oA
A o wdmfe wfaw e
AT g IR TET FF F fao
T 6 W AT WWA a0 qrgy B

<]

SHRI GURUDAS DAS GUPTA

SHRI DIPEN GHOSH: What happens
to the Rajya Sabha? If the Resolution is
passed in the Lok Sabha and if the Lok
Sabha is dissolved, a new Lok Sabha
cannot be constituted before...
(Interruptions)...

il L AL T T
T RE TRA N A E
(vawura)

wiag & Fzgar wwar # 3§
Yo fawrg fewi sgar § fir
VIRET F oo WRE 9w @ oa
arr wer Y aifsfer Sewe fegr
g Wit wg @ st fear 2
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®E GAT W wEAr  wdt gh &)
78 ux gifsfes famsr &1 Fawsar
g B wum wadifaT g w1 faw
T g faur ¥ awar afgg, foan
sAR Fafgr |

wiat &l feafq § aeaie o @
T |F, WET O u9y w7 T g
sfaag wiwdT & fr gw 9a% @
Fial #W & fqu g7 1 afrg
TN TG F AL wAKE FAd O
feraa 7@ s & 1 S F wew
T A WA Ag vg @ E 1 afew
T oerd o qifgfer fgara waar
7

1, ® A faaar s ¥
W] g1 |TAT §, s A 37 U
T T AT gE,  HACAT G
@, A g avar & 7 ez o ww
avd g1, 6w W Fr wFfg AT &
AT T AT wF &1 | walaw gAid
a7 Aga WE & | BW AZ N7
gt feafs gad § fao gua A
® § swatfew gafz w1 a8y &
fao a8t |

TA WERl ¥ {4 JZ AN FAI
fo weaifra wmex g4 g 57
|

Aoy,

(West Bengal): Yesterday | raised a pointed
constitutional question. | wanted the Minister to
answer that, why it is that this extension has to be
given now because it will expire in May and Rajya
Sabha is competent to give extension. Let him
answer that. (Interruptions)

SHRI M. M. JACOB: He has
answered it.

SHRI JAGESH DESAI (Maharashtra):  He
has answered it.

SHRI GURUDAS DAS GUPTA:

Madam, it is not answer at all. It is absolutely
unjustified on the part of the Minister. It is
obsolutely unjustified,
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SHRI DIPEN GHOSH: He has  ;

not explained it. He has explained about the
Lok Sabha but not about Rajya Sabha. He is
repeating here the reply which he has given
in the Lok Sabha. But that does not apply
here. Rajya Sabha can be summoned in Ma>
even though the Lok Sabha not have been
constituted by that time. {Interruptions) It has
happened earlier. (Interruptions)

SHRI DINESH GOSWAMI:
What is happening?

SHRI PARVATHANENI UP-ENDRA:
What is that? Let us also know about it.

THE DEPUTY CHAIRMAN:
We are workingabou (heResolu'ion.

SHRI PARVATHANENI
At 5 o,clock we meet.

THE DEPUTY CHAIRMAN:
Now it is four o,clock. Then we will have to
adjourn. | have to find out. That is the
thing.

4.09p.M.

THE DEPUTY
Members, | shall now put the Resolution
vote.

The question is:

"That this House approves the continuance
in force of the Proclamation issued by the
President on the 27th November, 1990, under
article 356 of the Constitution in elation to the
State of Assam for a further period of six
months with effect from the 27th May,
1991."

The House divided.

THE DEPUTY CHAIRMAN: AYES

112 NOES

UP-ENDRA:

CHAIRMAN: Hon.
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Abrar Ahmed, Dr.  Ahluwalia,
Shri S.S. Alia, Kumari Alva,
Shrimati Margaret Amla, Shri
Tirath Ram Antony, Shri A.K.

Bagrodia, Shri Santosh

Barongpa, Shri Sushil

Bekal Utsahi, Shri

Beniwal, Shrimati Vidya

Bhardwaj, Shri Hansraj -

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanker
Birla, Shri Krishna Kumar

Chaturvedi, Shri  Bhuvnesh Chaudhary
Harmohan Singh Chavan, Shri S.B.
Chowdhary Ram Sewak Chowdhry Had
Singh

Das Shri Basant Kumar Desai, Shri Jagesh

Dhawan, Shri R.K. Dronamraju, Shri
Satyanarayana

Faguni Ram, Dr. Fotedar, Shri
Makhan Lal

Ghufran  Azam,  Shri

Gopalan, Shri R.T.

Hanspal, Shri Harvendra Singh

Hanumanthappa, Shri H. Hariprasad, Shri
B.K. Hashmi, Shri Shamim Hiphei, Shri

Jacob, Shri M.M.

Jadhav, Shri Vithalrao Madhavrao
Jaiswal, Shri Anant Ram

Jani, Shri Jagadish

Kailashpati, Shrimati Kalita,

Shri Bhubaneswar
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Kalmadi, Shri Suresh Kesri, Shri Sitaram
Khaparde, Miss Saroj Khatun, Kumari
Sayeeda Kore, Shri Prabhakar B.
Krishnan, Shri G.Y. Kulkarni. Shri A.G.
Kuthi-avattom, Shri Thomas Lather, Shri
Mohinder Singh Lenka, Shri Kahnu
Charan Lotha, Shri Khyomo

Madni, Shri Maulaua Azad Mahendra
Prasad, Shri Malaviya, Shri Satya
Prakash Masodkar, Shri Bhaskar Annaji
. Mathur.- Shri Manmohan. Meena ' Shri
Dhuleshwar Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri Morarka, Shri
Karnal

Naik, Shri G. Swamy Narayanasamy.
Shri V. Natarajan, Shrimati Jayanthi

Pachouri, Shri Suresh Palaniyandi. Shri
M. Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama Pandey,
Dr. Ratnakar. Panwar, Shri B.L. Parrnar,
Shri Rajubhai A. Patel," Shri Chhotubhai
Patel. Shri Vithalbhai M. Patil, Shrimati
Suryakanta Patil, Shri Vishwasrao
Ramrao Pragada, Kotaiah, Shri Puglia,
Shri Naresh C.

Rafique Alam, Shri Ramachandran,
Shri S.K.T. Ranjit Singh, Shri Ratan
Kumari, Shrimati , Rathwa, Shri
Ramsinh

tion under Art. 356 in
relation to Assam

Razi, Shri Syed Sibtey Reddy, Shri T.
Chandrasekhar

Sahu, Shri Santosh Kumar Sanadi,
Prof. I. G. Sanjaya Sinh, Dr. Satya
Bahin, Shrimati Sen, Shri Ashoke
Kumar Sharma, Shri  Chandan
Sharma, Shri Satish Kumar Shiv
Shanker, Shri P. Singh, Shri Digvijay
Singh, Shri K.N. Singh, Shrimati
Pratibha Singh, Dr. Rudra Pratap
Singh, Shri Sureender Singh, Shri
Vishvjit P. Sinha, Shri Yashwant
Solanki, Shri Madhavsinh
Swaminathan, Shri G. Swamy, Shri
Subramanian Swell, Shri G.G.

Thakur, Shri Rameshwar Thakur,
Shri Surendra Singh Tharadevi.
Shrimati D.K. Tiria, Kumari Sushila
Tyagi, Shri Shanti

Verma, Shri  Ashok Nath
Verma, Shri Kapii Verma,
Shrimat®i Veena Vincent, Shri

M.

Yadav, Shri Ish Dutt Yadav, Shri
Ram Naresh Yadava, Shri Bal Ram
Singh

NOES-60

Ahmed, D . Z.A.

Ambedkar. Shri Prakash Yashwant
Amin, Shri Mohammed

Baby, Shri M.A. Balanandan,
Shri E. Balu. Shri T.R. Basu
Ray, Shri Sural
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Member's salaries
Bhaltacharjee, Prof. Sourendra
Buragohain, Shri Bhadreswar

Chakravarty, Shrimati Bijoya Chaudhuri,
Shri Tridib Chowdhury, Shrimati Renuka
Das, Shrimati Mira Das, Gupta Shri
Gurudas Gandhi, Shri Raj Mohan
Ganesan, Shri Misa R. Ghosh, Shri
Dipen Gopalsamy, Shri V. Goswami,
Shri Dinesh Goswami, Shri Ramnarayan
Gurupadaswaray. Shri M.S. Jethmalani,
Shri Ram Kaldate, Dr. Bapu Kalvala,
Shri Prabhakar Rao Kar, Shri Narayan
Kiruttinan, ~ Shri  Pasumpon  Tha.
Kunjachen. Ski P.K. Ledger, Shri David
Maheshwari, Shrimati Sarala
Maheswarappa, Shri K.G. Md. Salim,
Shri Menon, Prof. M.G.K. Mishra, Shri
Chaturanan

Mohanty, Shri Sarada Mukherjee, Shri
Samar Nallasivan, Shri A.
Padmanabham, Shri Mohntay Poddar,
Dr. R.K. Rahman, Shri Mohd.
Khaleelur Raju, Shri J.S.

Rao, Shri Moturu Hanumantha Reddy,
Dr. G. Vijaya Mohan Reddy, Dr.
Narreddy Thulasi Saikia, Dr. Nagen ..
Saghy Shri T.A. Mohammed
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Sen, Shri Ashis Sen, Shri Sukomal Singh, Shri
Shankar Dayal Singh, Shri W. Kulabidhu
Sinha, Shrimati Kamla  Sivaji, Dr.
Yelamanchili Som Pal, Shri Sreedharan, Shri
Arangil Talari Manohar, Shri . ., Trivedi,
Shri Dineshbhai Upendra, Shri Parvathaneni
Veerappan, Shri K.K. Venkatraman, Shri
Tindivanam G. Vidulhalal Virumbi, Shri S.'
Yadav, Shri Ranjan Prasad The motion was
adopted

RE TAKING UP OF THE MEM-BER'S
SALARIES AND AMENITIES BILL
BEFORE ADJOURNMENT OF THE

HOUSE

THE DEPUTY CHAIRMAN: | would
let the Members share what we were
discussing. Nothing is secret. The Members'
Salary and Allowances Bill is still stuck up
in the Lok Sabha. Until and unless that
comes here, we cannot adjourn sine die. We
cannot deprive the other House of their
perks. That is what we were discussing. The
Resolution on Punjab is also there, | was
discussing that after the wvoting we will
adjourn the House and tomorrow we will
meet at eleven o'clock and take those things.

SHRI  PARVATHANENI UP-ENDRA
(Andhra Pradesh); Madam, i am on a point-of
order on what you have announced. (In-
terruptions) The Statutory Resolution can be
discussed simultaneously in both the Houses. It
is not necessary for the Lok Sabha to pass and
send it here. The Statutory Resolution can be
discussed simultaneously. Therefore, we will
take up simultaneously with the , Lok .
Sabha.



